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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL'

WESTERN ZONE, AT PUNE

oRIGINAL APPLICATION NO. 5412024 (WZ)

wrrH I.A. NO. 22012024IN O.A. NO.5412024 (WZ)

IN THE MATTER OF :

KULDIP SINH KHIMJI SODHA ...APPLICANT

VERSUS

UNION OF INDIA & ORS ...RESPONDENT(S)

1. I, Vinod Kumar Dhaundiyal s/o Late Shri Ramesh chandra Dhaundiyal

agedabout4gyears,workingasAdministrator,inCentralGroundWater

Authority, Ministry of Jal Shakti, Department of water Resources, River

DevelopmentandGangaRejuvenation,havingofficeatl8/llJamnagar

House, Man Singh Road, New Delhi.110016, do hereby solemnly affrrm and

state on oath as under on behalf of Respondent No 6 & 9, i.e. central

Ground water Board & central Groundwater Authority, New Delhi

respectively, (hereinafter referred to as answering respondents)'

m in my aforementioned official capacity, well conversant with the

d circur4stances of the present case on the basis of the documents

That I a

ADDITIONAL AFFIDAVIT ON BEIIALF OF CENTRAL GROUND

WATER BOARD. WCR (R-6) AND CENTRAL GROUND WATER

AUTTIORITY (R-9) FOR BOTH THE ORIGINAL APPLICATION AND

INTERLOCUTORY APPLICATION.

Most Respectfullv Showeth :-
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and records available in the department' As such, I am competent and

authorized to swear this counter affidavit on behalf of answering

respondents.

3. That I have read and understood the contents of the present Affidavit and

state that the contents mentioned in the Affidavit are true and correct to the

best of my knowledge'

4. That the Hon'ble Tribunal, vide paragraph no' 5 of the order dated

07.11.2024, has raised questions regarding the provision for the revival ofa

rejected application for a No Objection Certificate (NOC) and directed the

central Ground water Authority (cGwA) to "iile an additional afiidavit as

to what this revival means of the said application and d the NOC was

rejected and the indwtry continued b ertracl groandwaler' what penal

aclion was taken at their end"

5. In compliance with the directions of the Hon'ble Tribunal, it is most

respectfully submitted that IWs Kutch Lignite Thcrmal Power Stalion'

Guj arat State Electricity Corporation Ltd. (Project Proponent or PP)' applicd

for NOC to the CGWA for groundwater abstraction to the tune of 27 
'240

KLDvideapplicationno.2l4l262SlGJlIND/2017datedll'07'2017'which

wasrejectedbytheCGWAon16'09.2021-As,asperclauseT'10ofthe

CCA issued by the Gujarat Pollution Control Board (GPCB),lhc firm "shall

not use/wilhdraw groundwater eilher during the construction and/or

operation phase."

6. Thar cGwA received a fiesh Application No. 2l-4lll810lcJllNDl2024

dated 26.04.2024 from the Project Proponent, M/s G'S'E'C' L1d (IC"I'PS)'

Panandhro (copy of application is attached herewith and marked as

Annexure-I), for the abstraction of groundwater for a quantum of 27,240

KLD.Thesaidapplicationwasrejectedon26.0T.2024byCGWAduetothc

non-submission of a mandatory document, i.e., Grotmd watcr Quality report

of bore wolls.

256



Hence, as pcr Public Notice No. 8/2022 dated 13.10,2022

and Corrigendum thereof issued by CGWA, the Project Proponent can

request the revival of a rejected application within 60 days of rejection

(excluding the date of rejection)' Revival shall be subject to the payment

of Revival Charges (presently Rs. 10,000/-) and fulfilling the

requirements due to which the application was rejected (Advance

Abstraction Charges and/or incomplete documents). A copy of the Public

Notice is attached herewith and marked as Annexure-Il. CGWA has

rcceived a revival request from the Project Proponent on 05.08'2024 with

manrlatory documenls, and the application has been revived on 07.08.2024,

as the Project Proponent submitted mandatory documents within 60 days

liom the date of rejection.

7. It is rnost respectfully submitted that the CGWA has not revived the earlier

re.jecled application of the Project Proponent. However, CGWA has revived

the fresh application of the Project Proponent as per the provisions of Public

Notice No. 812022 dated 13.10.2024 issued by CGWA.

g. It is worth mentioning here that, as per clause No. 3.2 of revised ccA dated

31.07.2023 issued by GPCB, the firm is permitted to withdraw groundwater

only up to the quantum of 12,600 KLD, whereas the Project Proponent

applied for NOC for groundwater extraction from CGWA for the quantum

of 27,240 KLD. This clearly indicates that the Project Proponent has misled

the authorilies by concealing the following facts:

ANDNBK
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It is to submit that this revival of said upplication means if any application

is rejected by CGWA based on the evoluation criteria then CGIVA gives

chance to the proiect proponent lo cure lhe defecl in the application and

re-submit the same application with desired documents as mentioned al

the time of rejection,
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Changed the name of Project in fresh application' The earlier name of

project mentioned in 1" application was Kachchh Lignite Thermal Power

Station Gujarat State Electricity Corporation Ltd while in 2"d application the

name was changed to M/s G.S.E.C. Ltd (KLTPS) Panandhro'

Provided false information in fresh application with respect to S1' 3(a)'

Groundwater Abstraction Structure-Existing wherein PP has informed that

out of total 38 borewells, only 09 borewells (from sl' 1 to 9) are without

NOC from CGWA and remaining 29 borewells (from sl' 10 to 38) are

registered with CGWA. This is completely wrong information' CGWA

has not issued any NOC to the PP i.e. IWs G'S'E'C' Ltd (KLTPS)

Panandhro.

Applied for the quanlum more than the authorized quantum as pcr CCA'

copy of the revised/fresh ccA issued by GPCB is attached herewith and

marked as Annexure-Ill.

g. The Hon'ble Tribunal has raised a question to cGWA regarding the penal

actions against continued groundwater extraction by the Project I'roponcnt

after the rejection of the NOC application. In this regard, it is most

respectfully submitted that groundwater abstraction by the Project Proponent

without a valid Noc shall be treated as illegal, and the firm is liable to pay

environmental compensation for illegal abstraction of groundwater'

1O.Thus, in the light of the above facts and submissions, it is submitted that thc

fresh application dated 26.04.2024 ofthe applicant is under plocess and the

Demand Note for Environmental compensation on account of illegal

groundwater extraction and penalty is being issucd against the Project

Proponent. Upon receipt of the payments, i.e', Abstraction Chargcs, Pcnalty,

Environmental compensation, etc., the Noc will be issued to the applicanl.

1 l.Therefore, in the light of the above facts and submissions, it is prayed that

the I:lon'ble Tribunal may please direct thc appiicant to deposit thc charges

o
z
*

o
*

vt

P U

o{

vironmental Compensation, Penalty etc') being imposcd against lhe
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illegal abstraction and dispose of the present Original Application along with

all pending interlocutory applications (if any)'

s
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ntenls of above affidavit

bcen r:oncealed. VINOD

Y
VINOD UMAR DHAUNDIYAL

Adminislrator
Central Ground Water Authority

Govemment ot lndia
Mlnlstry of Jal Shakti

Department ol Water Resourcos. RD & GR
Now Dolhi

a{

){
Vcrified at

lya

and no

,\

)f
\

DHAUNDIYAL
Administrator

Central Ground Water Authority
Govemmont of lndia

Minlslry of Jal Shaktl
Ospartment of Wator Rssourc€E, RD & GR

Now Delhi

Deponent

03JAN1,03161ffi.,,

uoSr?[tu#urouu

b

day of January, 2025. do hereby

Regn.
1B191No.
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NN OXU E-T 6

1?t30124, 1212 PM NOCAPIN

Government of lndia
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for lssue of NOC to Abstract Ground Water (NOCAP)

Pr.vious Login Oate nme: 30/1212024 11r3orrl5 AM , lP A.ld.6s:1641co 177.244

ffi
ffib

Las!!1

Application llumb€r : 2l-

41181o/GJnN0/2024

ElleI-E!a!a!.a! itEr!3ls.ercelr!sLotr-@rltec

93419

2/[AAACG6864F1ZO

Piezo.nelerrlebmelry

DcErl

e?y!.ed

oeErlE

8E!!aj

BElolv

A!!rlr9@l

Att.chment

Passbook
!

L

GSI Number

Ple.* emure that tno project b MSIE and the application is fd gEundwarer

e raction uPlo 100 LKD :

1. Gene.al lnfomation:

Appli@rion Type Caregory/ Type otApptic€lion: '

(i) Name of lndrstry: '

(ii) Location Ootails ofth.lndustri.l Unin {Att ch Apprcvad Slto Plan with Location lrap) l5)'

Sub-Dishclr "

WS. G.S E.C. LTD (KL]?S) PANANDHRO

PLOT NO: 2368 2ssq KUTCH LIGNITE THERMAL POWER STATION. TALUKA - LAKHPAT. OISTRICT- XUTr

KACHCHH

23662754

68 784155 !!9!-!3!1cgc-g-te!sl!!e

Area Type Category: '

t ihethe. indsstry is MSME: '

the p@jecl ialls in $l6 and Ar6ar '

{iii) Communicalion Addrels

KUTCH LIGNITE THERMAL POV!€R STATION

https://cgwa-nocin.gov.in/lnternalUser/ForRest.ictedUser/lndustrial/NewlnduskialNewviewApp.aspx 1t8
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12!30124,12:12 PM

'/-

NOCAPIN

PLOT NO 236P 255E TALUKA LAKHPAI DISTRICT- KUICH GUJARAT 370601

oistricr ' KACHCHH

370601

2839

91 -7 567797632

E Mal:' *ekllps gsecl@gebmail com

(iv) Salient FeatuB of the lndu6trial Activity | '

lM/s. G S E C Ltd (KLTPS) is ocaled 6l LakhpatTaluka, Kut.n Olstrict of Guia6l Siate ll is located at Psndandhresubhashpar Highway Highway 0.5 km from P.oject site

Phone Number withArea Code:

1870,00 000

2062t16.00 000

63550.00 000

Rooftop area of buidrng/ sheds 107450_00 0.00

22349S6,00 0.00

1870 00

206211600

63550 00

107460 00

(v) Orainaqe h the Area (Riv6/Nala etc):'

2234996.00

(vii) Sou.e oi Avai ability oI Surrace wats ror tnduskial Use

(Submri llbter Availabiity / Non Availability Cen €le): '($)

{viil)AveragoAnnlal Rainrallin rh6 Area (n mnr): '

(ix) Townships / villages (W{h n 2kn Radius or the tnduslriat Unil): ,

(x) n/hether Ground ! Eld Utilization for .

Date of Cohhelffier'l

Dale of Expansion:

2903n990

(xi) $/hethq GDUnd $/bler Uliization ior ' Orinking and Oomestic Use

ConslrucrDn Aclivty lJso

2,Details ofWatsr R.quirement (FrBh and Recyclod Water U3age):

(Please En los€ h,bter Flow Chan olActivilies and Requireinent of L hte. at each Stage) (g)

https://cgwa-nocin.gov.in/lnternalUser/ForRestrictedUser/lndustrial/New/lndustrialNewviewApp.aspx

000

2t8

(i) Total lvater Requiremenl (a+b+c+d) {m3/day)

warer Requir€ment Details (Frcsh wared (m3/day)

a) Ground ! bter Requremenl (mr/day) '

fotal Fr€sh Water Requiremont : (a+blc) {m3/day)

000

000

Exisring

2124A.A0

b) Suda@ walerAvaiabte (Canat. Rrver Ponds elc ) (m!/day): . 000

c) l^bler Supply from Any Asency (m'/day): ' 000

(v) Land Uso O.tails of the Eristirg / Prop6ed lndusrrial Unit Promis€s OMelship of the Land :
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12130124,12:12 PM NOCAPIN

Recycled U,bter Usage (m3/day)l

Total water Requirement (a+b+c+d) (m3/day):

(ii) Breakup of Waler Requirement and t sase:

000 000

Proposed Requkement (m3/day)

00027244 OA

000
l

000

000 000

Requirement {mrday) of Operatioml Days in a

27240 0a

000

000

000

2724,_OO

365

0

0

9942600 r

Res dentia / oomesric

Greenbelt DeveLopment/E.vnonme [,laintenance

000

2724o,OO 0.00

000

000

000

9942600.r

000 0

(iii) Areakup or Recyclod Water Usaqe:

a) Total v1tasle lvaler Generared

b) Ouanllty of Trealed Ubts Avaitade

i) Reuse ir lndusrrialAct vity

i) Reuse in Greenbelt Developmenl

Net Ground W.ler Requiroment:

13500 00

000

c) Toial Treal€d l,lhrer utili*d

(Days)

000

000

000

27241,.00 (m3/day)

365

365

4927500 00

000

000

0.00

3 {a). Groundwater Ab.tracrion Slructure- Existing

NumberolExrsling Str!ctures' 38

https://c{wa-nocin.gov.in/lnternalUser/ForRestrictedUser/lndustrjal/NewlndustrialNewviewApp.aspx 3/8

1995

I 2415 15000 240 60 00 365

SNo.

Dep& to Wate. !6vd

(Met€rs b.los Ground

1 1990 1 80 00 250 104 o0 60 00 12 365 50 00

18000 254 10500 60 00 12 365 50 00

121995

1995 150 00

3 150 00

204

96 00

96 00

60.00

60 00 12

365

365

50 00

50 00

15000 240 96 00 60 00 12 365 50 00

1995 2Aa150 00 96 0! 60.00 12 365

200 60.00

I

150 00

2015

1995

150 00 200 60m

96 00

96 00

12

12

50 00

50 00

50 00

365

365

96 o0 12 50 o0

2 Boewel 1990

o

0
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12130124, 12:12 PM NOCAPIN

a

150 00 2Da 96 00

11 2015 150 00

10 2015

200 96 0o

12 2015 150 00 204 96 00

13 2015 15000 240 96 0o

1 240 96 00

1 5 1990

2415 150 00

15000 240 96 0l

16 I990 r50 00 200 96 00

'17 1990 150 00 2AA 96.O1

150 00 200 96 0018 1990

19 1 990 150 00 204 96 00

2A 1995 150 o0 204 s6 00

21 1995 1 50 00 z,a s6 00

22 1995 150 00 2AO 96 00

23 1995 150 00 2Aa 96 00

24 995 150 o0 200 96 00

25 2015 150 00 200 96 0o

26 2015 150.00 200 96 00

27 241 5 150 00 2AA 96 00

150 00 2aa 96 00Borewell 2015

Bo€well 2015

28

29 150 00 204 96 00

30 2015 150 00 204 96 00

31 2415 15000 2Aa 96 0o

96 002415

2015 150 00

32 150 0o

33
l
l

I

240

2aa 96 00

https://cgwa-nocin.gov.in/lnternalUse./ForRestrictedUser/lnduskial/NeWlndustrialNewviewApp.aspx 4ta
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12130124, 12:12 PM NOCAPIN

Bor*ell 2015 15000 240

2015

2015 150 00

a (b). Groundwator Abstraclion Struclure. Prcposed

Number oi Proposed Slructur8: '

35

38

0

96 00

150 00 204 96 o0

2015 150 00 ?00 96 00

37 241 5 r50 00 204 96 00

204 96 00

Depth

(Mere4

O€ptt to $lato. LoY€l

(ilols,s b€low Ground
1m3/Hour)

5. Dolails of Rrainw.ter Harvesling and Ardficial Rech.rge easur€s Propced / lmplcmented. r Ground Wato, Rschargo outsicl,e the

or State Lov.l Environment lmpacrAs*smenlAuthority{SLEIAA)}" (9)

a). Att.ch6d Comenu Approval of GovemmentAgency(Previous: Rererat Lener )

7. Have You Appliad Earliorfor Groundw.ter Clea.ance from CGWA / Stat€ covernmentAqency:

lf Y€s, so Oerails rher6t wilh Status:

Bharat Kosh Transaciion Rei No

Bharat Kosh Transaciion Dare:

NOC Condilioni havo r6ad and undeBt@d, I ag@d.

https://cgwa-nocin-gov.in/lnternalUser/ForRestrictedUser/lndustrial/NewlndustrialNewviewApp.aspx 5/8

lt{OUS'RIAL l.lSE- S6ll Oe.l.ra!io.

applietion wil b€ rel€cted oulright

@niaminalion dlring rhe pendency oI lhis application shett be immediateiy broughr lo th6 noti.6 of CGWA.

ofdotum6.l will ead io rejecuon oJ my appLl€t on without any notice

No Re.ords exiq in Gr@ndwars Abslraction Srtucture- Proposed
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1?130124,12112 PM

3L

NOCAPIN

1 . Applicalion pro{orma is subiecl 1o modilication lrorn time io tih6

2. Applicalion should be submiiled to

R€looal Oir.ctor CHtral G.ound Waaor Board W63t C.ntrat Rlgton,

Opp Chan&apuri S6to.-3 Nor, S*adik Bungios,,

Pan-i, R.C. Technical Roa4,

Ghado.lly., An,ned.b.d,

AHXEDABAO, GIIJARAT. 38lrc6t

3 lncompleleappli@tionwllbesummanlyrqecled

R3. 1@0o.@/- (Rup€63 T6n Tho$and Ont)

Fi,led By EO:

P@ssing Fs€ Subtnitted l

5 Hrd @py of 4plistjon re+i@d

Bharal Kosh Traftsadion R6l No,

BlEral Xdn Transsdim Dar6d

OO No

oo Dar€d

6. Grcurd $46 Chdg€s / O€liV Gwnd !{blr Oualit App(,vgd

Gou.d Wbler Cha.ge Reqwed

\.6ter Charg€arounr

Grolnd l btsA@arAmounl

.,1

Fr€sh$ih$ $lino/ Arackirh Satino-Renn or Kadd)

Ground Water Charq6

G@nd \ Erd Ch3A€ Reoev€

SN

Gound l Eld Charge Typ6:

SN

SN

(7) Ertrtonmdt Comp€ns€tion Requt€d:

Daily Quantum lm3/dayXl(LO)

https://c{wa-nocin.gov.in/lnternalUser/ForRestrictedUser/lndustrial/NeWlnduskialNewviewApp.aspx 6/8
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1?130t24.1212 PM

tq-

NOCAPIN

(8)Penalty lor non Compliance of NOC conditions Required:

rL 1

Th6 applicalion was sLbmitcd td 27240 KLD

hoi/d6r 6s p€r lhs CCA of GPCB dat6d 31.

07.2023 poinl no. 3.2. it is mer{i@ed tolallr€sh

w6t6r conslJnption (indtlslrisr ard dd6slic) shall

b€ docr.a8€d tom 24,360 KLO to 12.6@0 KlD

GW qu€lity r6pon of he 9 no.s or BW (disljng

3rr!crur.s) as w€ll as ute Gw q@rity r6pod of ul€

8llrouiding atla x'tise proiGed 29 GW

aDelr.ction shrluros will be co.Etrirct€d sin € th6

at,Plj()atio.l st nitted urlq salim ca!.gay enail

3. d4€d d\ 2 O72V24ti rcpt rcc€ived.

10000 00

Sc.nn.d copy ol .lgnrturo al}d .s.l .bcument shotd b. .tr.ch.d rr p...crib.d pt.co boforo 3ubnisid od +pIc.{oo.

A). Al'idivit rog.rding Non-availability of water supply lrom locat govomm6nt ag.ncios No Atlachmenl Foqfld I

SrNo.

Aiidavil ld md6 than 10 KLD M.lavt for mo.6 a'd 10 KLD pdf Down oad Vrcs

S!

25 Apt 2O2,

C). Ground Wrt r O!.llty Repon(Previous: Non-Poltuling Effu.ni) :

Sub

Gmund wtt6r qElily rcpo.i G@nd waler qralit ropod.pdf 25lpt 20241 Oowni@d Yrel!

D). Raln W.t . Hade.tlng/Attifichl RechaEe propo..l(PrEvlousr Det ll3 of R.lnwater Harvesting / A.Ufici.l Rech.rgo Mosluro!) : (Rof.r: 5)

No Atlachme.l Folnd l

E), lmp*tA.$mentR.pon aor OCS areas by.ccr€dited coBu[a.i3 NoAIbchme.l Found I

F). con..nr to E.t lrll.h in .as€ or Ov6r Erdonsd Cateso.y No Atachmorn Found '

G).IS E c.rrifcat h c.3. of fSflE No Atta.hmsl Found 1

H). Anid.vit ln c.r. of dnntinddm6tic/gr..n b€lt lOE.Es) ra Indurtdd orh.r than fSfE NoAIEcnmefn Foend I

l). Approval lrom WetladAutho.ity {in case ol projsct are.talting in Wodand 2on6)

Atidav[ lor l,lrBtland pdf A.e!d!s.o V!e!v 25 P.qt 2024

J). Ahar.l K6h Rociopl (Procerlins Fee) : No Allachment aolnd '

K). Bhara(cn ..caspucopy or oomand Draft (Ab6traction Charga3) NoAlt*hment Fdnd I

L). Bhr.aforh eiopUcopy or Dem&d t)ran (R€tdado chargs.) No Attz.nmenl Found !

M), Applacation with Signatur€ and Seat:

SiNo.

1 App[@non w]lh Sqnarlre and Sql l

l

Appl@t6nw h SLgnalure and S€tpdf Down.oad VE!

https://cgwa-nocin.gov.in/lnternalUser/ForRestric{edUser/lndustrial/NeWlnduskialNewviewApp.aspx 7t8

SN

1

B). Sourcs W.tor Availability/Non€vailability Certific.tolPrsvlousi Sourcs ofAvallability or Surraco wator) ; (Rotor: I (vii))
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12!30124.12:12 PM

1s

NOCAPIN

N). Site Plan with Location Map (Previous: siie Plan): (R€feri 1 (ii)) NoAtachme{ Folnd :

O). Certirled Revenueskotch :(Rsfer: r (D) NoAlachmenl Found

OocumenB or owneGhip / L€aso : (Rer6r: r (v)) No Atachme.r Fou.d l

Q). Water B.lanco Flow Chart (PrevioB: Enclose Flow Charl ofActivity and Requircment orWator): (Rafor:2)

NoAltachme.l Folnd I

R). Hydrcgeological Report(Previous: GroundwaterAvailability Repon) : (Refer; ,l) N. Ara.r.-:.. ,i.r..

S). Authoriation Letter {Previous:Authorization): NoAhachmenl Found I

T). El(tra Attachmeni r

2

l GMDC NOC lefter for bo.ewelld.iiing GMOC NOC letler for bor*ell diling pdt Dglllgsd

GPCB Coisenl Copy Latesl GPCB Consont Copy.pdf Oownload

Yle!

Vre!!

3 SlllLeed Vreg

FnalKLTPS Plant lARwith GWModelling RepoJl Finai KTTPS Piant IAR with GW lvodelllng Repori pdl Dowooad

U), Scanned lndustrial Application : Nc Atiachmenl Fou.d,

NoAtachnena F.und i

V). Addiuonal Do.uments : No Aitachmenl found

v).

SrNo.

No Records Exist in Official Documenl

Application Submitted By:

26D412024Applicalion Submitlod On:

Application Cre.ted On: I

lT'intlI$G

https://cgwa-nocin-gov.in/lnternalUser/ForRestrictedUser/lndustrial/NeWlnduskialNewviewApp.aspx 8/8

2
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File No. CGWA-NOCA/4/2020-CGWA
Government of lndia
Ministry of Jal Shakti

Department of Water Resources, River Development & Ganga Rejuvenation
Gentral Ground Water Authority

CORRIGENDUM

Sub: Partial Modification of GGWA Public Notice No.812022, daled 13.10.2022

ln partial modification of this Authority's Public Notice 8/2022, dated 13.'10.2022, following
revision in Point-5 is hereby made.

Point 5 of the above Notice should be read as following.

5. PP can request for revival of re.jected application within 60 days of rejection of
application (excluding date of rejection). Revival shall be subject to payment of
Revival Charges (presently, Rs 10,000/-) and fulfilling requirements due to which the
application was rejected (Advance Abstraction Charges and/or incomplete
documents).

(Member Secretary)
CGWA
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File No. CGWA-NOCtu4/2020-CGWA
Government ol I nd ia

N/inistry of Jal Shakti
Department of Water Resources River Deve opment & Ganga Rejuvenation

Central Ground Water Authority

PUBLIC NOTIGE No. O8/2O22
New Delhi, Dated 13th Oclober, 2022

ATTENTION: ALL PPs SUBMITTING GROUND WATER NOC APPLICATIONS

WITHOUT FULL PAYMENT OF ADVANCE ABSTRACTION/ RESTORATION

CHARGES AND/ OR WITHOUT COMPLETE DOCUMENTS

It has come to notice that a number of project proponents are submitting
applications without making full payment of Advance Abstraction/ Restoration
Charges, as calculated by 'Know Your Charges' (https.://cqwa

ov. in/Sub/Re rUGWC h a rq e sC a I c u I ati o n/ GWC h a roe sC a I cu I at i o n. aspx) toolnoc.o

1. Before applying forlsubmission of NOC, the PP should calculate Advance
Abstraction/ Restoration Charges through the link 'Know Your Charges'
https://cqwa-

noc.oov. in/Su b/ReDOrt/GWCha e s C a I cu I at i o n/GWC h a ra e sCalculation.as ox\ and
deposit same amount before submission of NOC Application.

2. Arrears (wef 24.9.2020 or Date of Commencement of Pro.ject, whichever is
later) and other charges (such as Penalty/ Environmental Compensation), if any
shall be communicated after approval of NOC and shall have to be deposited by
PP for final issuance of NOC

3. At pre-application submission stage, all payments (Application Fee,
Abstraction/ Restoration Charges) should be made through either one of the two
Payment Gateways (Direct Bharatkosh or Via NOCAP) Part payments through
different gateways shall not be accepted.

4. Applications submitted without payment of full Advance Abstraction/
Restoration Charges as calculated above ancU or without complete
documents shall be rejected forthwith. Please note that Application Fee is
non-refundable,

5. Rejected application can be revived by paying Revival Charges of Rs
10,000/-.

6. Final issuance of NOC shall be subject to payment of arrears (wef
24.9.2020 or Date of Commencement of Project, whichever is later)/ Penalty/ EC,
if any. These charges, if any, shall be separately communicated later after
scrutiny of documents.

(lVember Secretary)

CGWA

(available under Users' Assistance) as per the quantum applied, number of days
and cateqory of block,

ln the above context, following may be noted.
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GANDHINAGAR . 382010,
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Clean Gujarat Green Gujarat
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ln exercise of the power conlened under s€c1ion-25 of the Water (Prevention and

Control of Pollulion) Acl- l gT4, under section-2l of the Air (Prevention and Conlrol o'

Pollution)-lg81 and Authorzation under rule 6(2) of the Hazardous & Other Waste

(Management &Transboundary Movement) Rules-2016' framed under the Environmental

(Protection) Act- 1 986.

And whereas Board has reeived application inward No' 281410 dated 08/06/2023

for the Renewat of Consolidated Consent and Authorizataon (CC&A) of this Board under

the provisions / rules of lhe aforesaid Acts. consents & Aulhorizalion are hereby granled as

under:

CONSENTS AND AUTHORISATION:

(Under fhe provisions /rules of lhe afo.esaid environmental acts)

To

M/s. G.S.E.C.L (KLTPS) Panandhro (lD' 17838),

Survey No. 23OP,255P,
Kutch Lignite Thermal Power Station,

Vill: Panandhro,
Ta,: Lakhpat,
Dist: Kutch -370 601.

1. Conaent Order No' Awtl-i28069 Date of lssue:.3'U0712023'

2. The consent shall be valid uP to 23!O5t2028 for the use of outlet tor the discharge of

trade effluent and emission due to operation of induslrial plant for manufacluring of

following products/ llem;

Unit no. lV 75 IVIWH

* Unitno. l&ll refired on 01.O1.2O2Oas per GSECL Board resolution'

TO SP ON

1 . Industry shall comp conditions o, environment clearance issued by MoEF & CC

vide letter no. J-l
2. Industry shall te planl adequately to comply with TPP standards laid by MoEF

vide notifical S,O.3305 (E), dated 07/122015.

3. lndustry provide Online monitoring system within 3 months as per their

3

4

submissid*& submit docum€nlary evidence to this offic€'

4. lndusQCirall upgrad€ their existing APCM as per lheir submission & inform this ofiice

regaftling the same.

s. tldustry snall provide sTP as per the pol;ce as the totel nos. of workers are about 397.

.f

Quantity
After CCA Renewa IExistlngSr. No. Product

70 MWHUnit no, l'1

70 MWH2.

75 MWH75 MWHUnit no. lll

75 MWH

o

Website : https://gpcb, gujarat, gov.in

Page I of 7

D

Bv R.P.A.D.

lA-ll (T) dated 31105!200s.

Unit no. ll'
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6, lnduslry shall obtain permission from CGWA for ground water abstraction as earliet as

possiule & infom this office regarding the same'

7. lndustry shall operate .unt""tii" disting facilily & cover conveyor b€lls to control

fugitlve- emission in lhe premises as well as surrounding area'

e inir"try 
"nar 

.omply with Fly Ash notiticalbn & amendment from tim€ 1o lime'

g. lndustry shall have ro 
"o'pty 

*i'n th€ all conditions mentioned in the coal handling

,0.?liilli'r, maintcnance ofvalve, pump& other machinery shall carry out control &

minimize the fugitive emission

11 . lndustry shall manage Sotii'Wasfes g@nerated from industrial activities as per Solid

Waste Management Rules-2o16 (sotid waste as defined in Rul+3(46))'

12. lndustry shall rene\{ ruUric iiauiiiry lnsurance Policy & submit a copy of the same to

this office.

J s NDER T

3.1 Source of Water:

3.2 The quantity of

decreased from 2

3.3 The quantitY of th

and other ancilla

A I 4

Lignite:224800 MT

FO/LDO: 500 MT

Lime: 1800 MT

-Bore well .

,oLi rc"n water consumption (industrial + domestic) shall be

4,360 KUDaY to 12,500 KUDaY'

e industrial effluent to be generaled {rom the manufacturing process

w i.iritl 
"p"*tions 

shall be decreased from 15634 KLiDav to

7846 KUDaY.

3.4 The quantity of domeslic waste water shall be decreased lrom 72 KL/Day to

a., lr'oX"T"1'-oluent, a:ter necessary treatment' shall be reused / recycled within

proc€ss and srrat ne utlnzJln tie O'st suppression and sprinkling purpos€d to

minimize dusting.

3,6 lndustry shall provide tixed ptpeline for reuse & recycle of treated effluent & mainlain

Its record.

g z i"*"g" 
"n"it 

be disposed ofl through septic tank / soak pit syslem.

3.8 Disposal system for t'ol.rn-*'i"r s-hall be provided separately ln no circumstances

- ' 
"a* 

*rt.i 
"hall 

be mixed with the indusrial effluent'

)
4. lTl

4.1 The foflo\ ri all be used as flue in Boibrs resPectivelYi

Sr. No. Utility
Existing

Quantlty

Fuel & Propoaed FueI & QuantitY

after CCA'Renewal
Nil

Nil1 Boiler (Unit -r)
Bo ilet (U n It -t I )

ra Boiler (Unit -tll)

h

Lignite:5400 MTD

LSHS: 10 KLD

Lime: 6.6 KLD

tion control system efficientty in order
4.2 the applicant shall install & operate air pollu

to acirieve Prescnbed norms'

Page 2 of 7

-D

,

Boiler (Unit -lV)4.

w
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4.3 The flue gas emission Ihrough stack attached to Boilers shall conform to the

Iollowi standards.

Sr.

no.

Stack Attached

To

Stack

Height
APCT{ Paramster Permisgible limit

1
Dismantled

Dismantled

190 m ESP 150 mg/Nm

190 m
600 mg/Nml

600 mgy'Nm3

2

3

Boiler (Unit -lV)

the Board.
Concentratron inTime Weightod

Average
-annuai "

24 Hours

Annual

24 Hours

Annual

24 Hours

Ambient air in Ug/m3

50

8o

40

80

60

100

40

60

4.7 The level of Noise in ambient air within lhe premises of industrial unit shall not exceed

following level:
Belween 6 A.M. to 10 P.M. : 75 dB (A)

Between 10 P.M. to 6 A.M. : 70 dB (A)
b

Hazardoua and Other Waste IManaqem ant &Transboundary5. Autho n. under

uoven-r.enuIriles. 201 6 & emanded'

5.1 Authori'zation Number: AWH' 128069 valid up to 2310il2028.

5.2 M/s. G.S.E.C.L (KLTPS) Panandhro lndustries Limited is hereby granted an

"ithorization 
based on the encbs€d signed inspection report for generalion'

..CbllecliOn, treatment, storage, transport of hazardous waste on the Premises situated

1

Sr.

No.

J

Nitrogen Dioxide (NO2)

Particulate Matt€r

(Size less than 10 um) or PMro

Annual

24 Hours4
Particulate lvlatter

Size less than 2.5 Ym) or PMa s(

Website : https://gpcb. gujarat. gov.in

Page 3 of 7

Clean Gujarat reen Gujarat

4,4Thereshallbenoprocsssgasemissbnfrommanufacturingprocessandothefancillary
operations.

4.5Theapplicantshallprovideportholes,ladder,platformetcatcfiimney(s)fotmonitoring
theairemissionsandlhesameshallbeopenforinspectionto/andforuseofBoard,s
staff,Thechimney(s)ventsaftachedtovarioussou'cesofemissionshallbedesignedby
numbers such as s-1, s-2, etc. and these shall be painted/ displayed to facilitate

identification.

4.6 The concentration of the following parametels in the ambi€nt air wilhin the Premises ol

the induslry shall nol exceed lhe limils specified hereunder as per National Arbient Air

euatity Stirdards issued by M.EF& CC dated 18th November'2009.1n addition to

follolingpararneterslndustryshallalsocaryoutmonitorirrgofallotherapplicable
AAQMparamelerasperMoEFnotificationdatedls/lli2009andsubmitthereportto

Boiler (Unit -l)
Boiler (Unit -ll)
eoiler (Unit -ttt) Pi,

SO:

NO,4
ESP

Pollutant

Sulphur Dioxide (SOz)

2.

.d

^;
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at survey no. 236P, 255P' Kutch Lignile Thermal Power Station' Vill: Panandhro' Tal

Lakh Dist: Kutch

Discarded

Asbeslos

Facility

Collection, storage,

Transpo(ation, Disposal bY

selling out to registered

recycler

Collection, Storage,

Transporlation and disposal

by selling to authorized

deconlaminator.

Collection,

Transportation,

Common

Facility.

slorage,

Disposal at

lncineration

Collection, storage,

Transportation, Disposal bY

selling out to registered

recycler.

Coll€clion, storage,

Transporlation and Disposal

at TSDF sile.

0.5

MT

5.3
operate a facility for mllection, storage, within factory

Itimate disposal of Hazardous wastes as Per condition

5.4 The authorizat ion is subiecl lo lhe conditions slated below and such other conditions

as may be spec

Act-1986.

ified in the rules from time to time under the Environment (Protection)

5.5 MS AND TIONS OFA

The appl'rcant shall compty ,,,iU tne Provisions of the Environment (Proteclion) Act-

1986 and the rules made there under

The authorization or its renewal shalI be produced for inspection at the request of

1

Sr.

No.
Waste

Ouantity Per

Annum
removal

E ofunltl&2

Schedule,

Category

t- 5.1
1

Used / Waste

oil

Discarded

Containers

Sp€nt lon

exchange resin

conlaining toxic

metals

30 MT 15 MT

0.5

MT
0.5 MT

1O MT 5MT

| - 33.1

r - 35.2

t-5.2
Collection, slorage,

Transportation and DisPosal

at TSDF site.

Collection, storage,

|-3.1 Transpodatlon and DisPosal

at TSDF site.

2

3

Wastes/

Residues

containing oil

o.2

MT
0.2 I\rT

5
Oil containing

cargo residual

0.05

MT
0.05 MT

lnsulated

copper wire

scttlp

5MT 2.5 MT tv-7

0.5 MT

)
an officer author2ed by the Gujaral Pol lution Conlrol Board

Page 4 of 7

premises, and

no.5.2.

4.

5.

7
| - 15.2

q-
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3 The persons authoriz€d shall not tent,

the hazardous wastes wilhout obtain'

, and transfet or otheMis€ lransport

permission of the Gujarat Pollution
lend, sell

ng prior

Control Boatd.

4. Any unauthorized change in personnel, eguipmenl or working condilions as

mgntionedintheauthorizationordefbythepersonsauthorizedshallconstitutea
beach of this authorization.

5. The person aulhorized shall implement Emergency Rosponse Procedure (ERP) for

which this authorization is being granled considering all site specific possible

scenarios such as spallages' leakages, 
'ire 

etc and their possible impacts and also

carry out mock drill in this regard at regular interval of time:

6. The person authorized snalt compty with lhe provisions outlined in the Cenlral

PollutionconlrolEoardguidelineson..lmplementingLiabililieslorEnvironmenta|

Damages du€ lo Handling and Oisposal of Hazardous Wastes and Penalty"

7. lt is the duty of the authorized person to take prior permission of the Guiarat

Pollution Control Board to close down the facility'

8. An applicafion lor the renewal of an authorization shall be made as laid down in

rules 6(2) und€r Hazardous and Other Waste Rulos' 20'16'

g.TheimportedhazardousandotherwastesshallbefullyinsuredfortransitaSw6ll

as for any accidental occurrence and its cban-up oPeration-

'lo. The record of @nsumption and fale of the impo(ed hazardous and other wastes

shall b€ maintained.

1 1 . Tha hazardous and Other wastes which gets generated during recycling oI reuse or

recovery or pre-processlng or ul'lization of imported hazardous or olher wastes

shallbetreatedanddisposedofasperspec.fEcondilionsofauthorization,
12. The importer or exponer shall bear the cost of import or export and mitigation of

damages if anY.

13. Any oiher conditions for compliance as per tho Guidelines issued by lhe Ministry of

Environment, Forest and Climate Change or Cenlral Pollution Control Board from

time to time.

l4Thewastegeneratofshallbetolallyresponsiblefol(i.e.collection.slorage,
lransporlation and ultimate disposal) the wastes generaled'

15. Records of wasts generation, its management and annual return shall be submitted

to Guiarat Pollution Control Board in Form-4 by 30s day of June of every year {or

the prec€ding period April 10 March'

16. ln cas€ of any acqi(ent, detalls of lhe same shall be submitted on Form'1 1 to

Guiarat Pollution G6'ntrol Board'

17. As'per "public L-ia'uitity Insurance Ac1-91" company shall get lnsurance Policy, ii

applicable. , 
.-i?) 

'

18. Empty drupi and containers of toxic and hazard material shall be lreated as per

guii"iinp .prOti"n"O for "Management & Handling of discarded containers'''

iecorOi ot the same shall be maintained and fo*arded to Guiarat Pollution

Contrbt eoarO regularly.

tg. ln ise of transplrr of hazardous wastes to a facility for (i.e. treatment, storage and

.3isposal) existing in a State other than the State where hazardous wastes are

()

Website : https:/fo pcb. guiarat.gov.in

Page 5 of 7r"
Clean Gujarat Green Gujarat

PARYAVARAN BHAVAN, SECTOB 1O'A'

GANDHINAGAB - 382010,

(T) 019-23232152
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20

21

generated, lhe occupier shall obtain .No objection Certificate'from the State

Pollulbn control Board or committee of the concefned state of union Territory

Administration where the facility exists.

unit shall take all concrete measures to show tangible resulls in waste generation,

reduction, avoidance, reuse and recycle. Actions taken in this regard shall be

submitted within lhree month3 and also along with Form-4'

lndustry shall have to display lhe relevant information with regards to hazardous

wast6 as indicated in lhe Hon. Supreme Courts Order in w'P No 657 of 1995

daled 14s October, 2003.

lndustry shall have to display onJine data outside the ma'n factory gale with regard

toquantltyandnarureofhazardouschomicalsbeinghandledinth6plant.including
wastewater and air emissions and solid hazardous lYastes generated within tho

factory premises.

22

ofhazardousandotherwastespurchasedinapassbookissuedbytheState
Pollution Conlrol Board along with the authorization'

6.2 Handling over of the hazardous and olher wastes to the authorized actual user

shall be only after making the entry in the passbook of the actual user'

6.3 ln case of renewal of authorization, a setf-ceftified compliance report in respect of

effluenl, emission standards and the conditions specified in the authofization for

hazardous and other wastes shall be submitted to SPCB'

6.4TheoccupierofthefacililyshallcomplyStandardoperatingprocedureiguidelines
published by MOEF&CC or CPCB or GPCB from time to lime'

6.5 Unit shall comply provisions of E-Waste Management Rules-2016'

6.6 The disposal of Hazardous waste shall be carried out as per the waste

Management hierarchY.

6,TTheoccupiersoffacilitiesshallnotstorethehazardousandotherwastesfora
periodnotexceedingninetydaF.PriorpermissioooftheBoardshal|beoblained

for extension of the storage perbd.

6.sTheoccupierSharmaintainthere@rdsofgeneralion,sale,sto.age'transport,
recycling, co processing and disposal of hazardous waste and make available

du ring the inspection.

6.9 The lransportation of the hazardous waste shall be canied out in GPS mounted

dedicated vehicles.

9. GENERALCONDTTIONS:.

z.t nny ctr"nge in personnet, equipment or working conditions as mentioned in the

consents form/order should immediately be intimated to this Board'

7.2 Applicant shall also comply with the general conditions given in annexure l'

7.3 Whenever due to accident oI other unforeseen ac1 0r ever, such emissions occur

or is spprehended to occur in excess of standards laid down such informat'on shall

be forthwith reported to Board, concerned Police station office of Directorate of

I SPECIFIC CONDIT ONS:-

6 1 The aulhorized actual us€r of hazardous and other wastes shall maintain records

Page 6 of 79.
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Heatth SeNbe, DePartmenl of lns pectorate of Factories a

Date:

Explosives, nd local

(T. C. Patel)

Unit Head

body.

7.4 ln c€se of failure of pollution control equiprnents' the production Process

connec{ed lo it shall be stopped Remedial actions/ measures shall be

implemented immediately to bring entire situation normal'

7.5 The Environm6ntal Managemeniuniu6ell shall be setup to ensure implementation

onandmoniloringofenvironmentalsa'eguadsandotherconditionsstipulatedby
statutory autrori ls. rhe Environmental Managem€nl celuunit shall directly report

to lhe ahief Execulive of the organization and shall wo'k as a focal point for

intemalizingenvironmentalissues.Thesecells/unitsalsocoordinatelheexelcise

ol environmental audit and pr€paration of environmental slatements

7.6 The Environmental audit shall b€ carried out yearly and the environmenlal

stale.nents perlaining lo the previous year shall be submitting to this Stale Board

latest by 30th September every year'

7.7 The Bolrd reserves the right to review and/or revoke the consent and/or make

variationsintheconditions'-whichtheBoarddeems,fltinaccordancewithSection

27 of the Act.

7.8 In case of change of ownershidmanagement tho name and addre$s ol lhe new

owners/ parlners/directors/proPrietor should immediately be intimated to the

Board.

7.9 lndustry shall have to display lhe relevant information 
"'tl-:"S:|'1^1"- 

n=:t::l;
waste as indicated in the Hon' Supreme order in w p no 657 of 1995 dated 14 '

october 2oo3 
For and on trehalf ol

GUJARAT POLLUTION CONTROL BOARO

NO: PC/ CCA- KUTCH'79({OyGPCB lD -17E38'

ISSUED TO:

t g. G.S.EC.L (KLTPS) Panandhro,

Survey No. 236 P, 255P'

Kutch Lignlte Thermal Powsr Staton,
Vill: Panandhro, :',
Tal: Lakhpat, ^iv
DlBt: Kutch -370 60lti t'

_(}'

J.
+'

'fa

Clean Guiarat Green Gujarat
Website : https://gpcb. gu,iarat' gov' in
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